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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH, AT NEW DELHI

Original Application No. 1262/2024

IN THE MATTER OF:
Shankar Lal Lakhande & Others ... APPLICANT
//VERSUS//
State of Madhya Pradesh & Others ~ .......... RESPONDENT
CHRONOLOGY OF EVENTS
Date Description

02.05.2024 Mining contract executed with Answering
Respondent No-8 as Mine Developer-cum-Operator
(MDO) for 65 mines, including Chicholi mine, with
validity till 01.05.2027.

31.08.2024 Letter to the MD, State Mining Corporation, Bhopal
by MDO for surrender of the lease due to local

disturbance and Maharashtra and MP border issues

11.11.2024 | Another letter by Answering Respondent to
surrender the lease of Chicholi mine owing to
rampant illegal mining in surrounding areas, and

obstructions in lawful operation of the Sand Mines.
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13.12.2024

Ld. Joint Committee inspection at the site;
coordinates measured using mobile phones instead of

DGPS (raising accuracy concerns).

20.05.2025

Respondent Nos. 2 & 4 filed reply confirming illegal
mining by other violators; no action ever taken

against Answering Respondent.

30.08.2025

FIR lodged against the Answering Respondent
(MDO) dated 30.08.2025 retrospectively a year after
surrendering the sand lease dated 11.11.2024
(Annexure R-8/8)

PLACE: Bhopal

DATE: 11/10/2025

Respondent No. 8

(bl

o ¢ .
Through Counsel
[Om Shanker Shrivastava, Advocate]
Omslawhouse; R-52, Zone-1I, MP Nagar,
Bhopal (MP) Ph; 7869911990
Email: omslawhouse@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH, AT NEW DELHI

Original Application No. 1262/2024

IN THE MATTER OF:

SHANKAR LAL LAKHANDE & OTHERS .....APPLICANT
//IVERSUS//

STATE OF MADHYA PRADESH & OTHERS .....RESPONDENT

REPLY ON BEHALF RESPONDENT NO 8

Most Humbly Showeth:

1. That, the instant Original Application (“OA”) was filed as a letter petition
before this Hon’ble Tribunal by the Applicants raising multifarious and
baseless allegations of environmental violations at the Chicholi sand
quarry, Balaghat. This Hon’ble Tribunal was pleased to implead M/S R G
Associates 1.e. Respondent no. 8 in the present OA (hereinafter referred

to as the “Answering Respondent”).

2. That it is submitted at the very outset that save and except the matters of
record, the Answering Respondent denies and disputes all averments,
allegations and submissions made in the OA. Nothing contained in the
OA may be deemed to be admitted for lack of traverse or otherwise, unless

specifically admitted by the Answering Respondent.
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That this Hon’ble Tribunal vide order dated 20.11.2024 was pleased to
constitute a joint committee and directed it to visit the concerned site and
submit a factual and action taken report. The Ld. Joint Committee visited
the concerned mining area on 13.12.2024. The report (“Report”) of the
Ld. Joint Committee was submitted before this Hon’ble Tribunal.

The relevant factual matrix of the matter are succinctly stated herein

below for the convenience of this Hon’ble Tribunal

BRIEF FACTS

5.

That, the present OA pertains to unfounded allegations of illegal and
unregulated sand mining in respect of the operations at the Chicholi Sand
Quarry, situated in Village Chicholi, Tehsil Khairlanji, District Balaghat
(M.P.), located along the left bank of the Bawanthandi River, Balaghat,
MP. As per the Mining plan approved by the authority the river carries
sufficient quantity of aggregates / gravel and boulder because of it's
topography and flowing through hilly terrain and rock types region.
Moreover, river flows through a slop which gives momentum to the rain
water which in turn increases the corrosion and erosion resulting

deposition od sand mineral.

That, the Madhya Pradesh State Mining Corporation Limited
(“MPSMC”) R-3 issued an e-tender dated 05.02.2023 for awarding
contracts of 65 sand quarries across Balaghat district, having a cumulative
annual production capacity of 15 lakh cubic meters. The Answering

Respondent, represented by Shri Ramesh Prasad Dubey and Shri Girish
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Pathak, was declared the successful bidder and appointed as the Mine
Developer-cum-Operator (“MDO”) under a contract executed on
02.05.2024, valid up to 01.05.2027. The total lease area covered under the
contract was 291.755 hectares, including a 4.99-hectare sand mine located

at Khasra No. 463, Village Chicholi, Balaghat.

That, the mining operations could be conducted only within the area duly
allotted and demarcated by the Mining Department. The responsibility for
erecting and maintaining the boundary pillars and coordinates lies solely
with the Mining Department at District level. The Answering Respondent,
as MDO, had no role whatsoever in determining or placing the boundary
pillars or in the technical fixation of coordinates. The mining operation
can be initiated only after due Bhu-Pravesh and demarcation by the

authority at the respective sand query.

That, the Rule 5(1) of the Madhya Pradesh Sand (Mining, Transportation,
storage and trading) Rules 2019 (as amended) states as follows.
"Demarcation of sand quarries. - The Collector shall identify new sand be
bearing areas in rivers or on other places of the State. D.G.P.S. survey
shall be carried out and its location on revenue map along with Latitude
and Longitudes shall be marked: Provided that the sand quarries
demarcated and declared prior to the commencement of these rules, may
be amended by following the same procedure as required..." Therefore,
any sand queries are required to be declared by the concerned collector

within its jurisdiction. In the instant case also the under procedure the
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query was identified and all mining operations were undertaken strictly
within the demarcated area under supervision of the Mining Officer, and
the answering respondent at no stage carried out any extraction beyond

the lease boundaries.

That, the region adjoining the Madhya Pradesh & Maharashtra border is
plagued by large-scale illegal mining activities carried out by local
offenders. The Sarpanch of Village Chicholi, by written complaint dated
09.01.2024 to the Sub-Divisional Officer, formally identified certain
individuals, including Raja Lilhare and Kankar Munjare, as being
responsible for such illegal operations. These very names are reflected in
the Report of the Joint Committee itself. The Chicholi region, particularly
the areas adjoining the Bawanthandi riverbed and the border between
Madhya Pradesh and Maharashtra, is notoriously affected by rampant
illegal mining conducted by unauthorized local operators. These illegal
activities have been a long-standing concern for local residents as well as

for the lawful leaseholders, including the Answering Respondent.

That, the Answering Respondent, upon taking over the operations,
observed the widespread illegal excavation being carried out in and
around the lease area by certain anti-social elements. Owing to the gravity
of the issue and the continuous disturbance caused by these unlawful
operations, the Answering Respondent made multiple written complaints
and representations to the concerned authorities including the Mining

Officer, Collector (Mines), Sub-Divisional Officer, and the Police
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Department, from time to time during the year 2024. In these
representations, the Answering Respondent specifically apprised the
authorities that illegal mining was occurring outside the designated lease
area, often during night hours, and that such operations were being carried
out by unauthorized individuals and local residents of the villages of
Madhya Pradesh & Maharastra. Despite repeated follow-ups, no effective
preventive or penal action was taken by the authorities against violators.
The lack of administrative cooperation rendered it practically impossible
for the Answering Respondent to carry out legitimate mining operations
within the leasehold area. Copy of the complaints filed by the Answering
Respondent has been annexed as ANNEXURE R-8/1.

That, the inaction of the authorities not only caused financial losses but
also led to disruption, intimidation of staff, and fear for personal safety.
The Answering Respondent was, therefore, constrained to curtail and
ultimately suspend operations at the Chicholi sand mine. The copy of the
lease withdrawal letter dated 11.11.2024 has been annexed as
ANNEXURE R-8/2.

That, in addition to the Answering Respondent’s representations, even the
Sarpanch of Village Chicholi had filed a written complaint dated
09.01.2024 before the Sub-Divisional Officer, Balaghat, highlighting the
ongoing illegal mining activities and naming the principal offenders Raja
Lilhare and Kankar Munjare. The said individuals were later mentioned

in the Joint Committee Report itself in connection with illegal mining in
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the area. Copy of the complaint regarding prevailing illegality dated
09.01.2024 filed by the then Sarpanch is annexed as ANNEXURE R-8/3.

That, it is most pertinent to submit that due to the uncontrolled illegal
mining activities in the vicinity, repeated disruptions, and the total apathy
of the authorities, the Answering Respondent voluntarily surrendered the
Chicholi mine lease as prescribed under Rule 16 of the Madhya Pradesh
Sand (Mining, Transportation, Storage and Trading) Rules, 2019 on dated
31.08.2024. The Answering respondent was forced to surrender the sand
leases much before the contractual period. However, the Department did
not accept the Surrender letter with assurance to consider the complaints
made by the Answering Respondent. Copy of surrender letter by
Answering Respondent to MD, State Mining Corporation, R-3 on dated
31.08.2024 is annexed as ANNEXURE R-8/4

That, even after fullest efforts made by the Answering respondent to
operate the sand mines but, due to the illegal mining activities in the
vicinity, repeated disruptions, threat to the staff, and the continued apathy
of the authorities, the Answering Respondent again wrote a letter and
voluntarily surrendered vide letter dated 11.11.2024, which was duly
submitted to the Mining Department, Balaghat, in accordance with law,
much before the term of the tender expiring on 01.05.2027. This clearly
demonstrates that the Answering Respondent had no intention to continue
operations in such a volatile environment and that the surrender was a

bona fide step taken in the interest of legality, compliance, and safety.
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That, it is crucial to underscore that the Answering Respondent has at all
times conducted mining operations strictly in accordance with the
approved Mining Plan, Environmental Clearance conditions, and lease
terms. Every act of extraction, transportation, and dispatch was carried out
under duly issued transit passes generated through the official e-khanij
portal, thereby ensuring full traceability and transparency. The
Answering Respondent has neither indulged in, nor authorized, any
activity beyond the sanctioned lease area. The contemporaneous record of
daily dispatches, royalty payments, and production returns filed before the
Mining Department stand as incontrovertible proof of bona fide and

lawful conduct throughout the tenure of operations.

That, it's most humbly submitted that, during its visit on dated 13.12.2024,
the Joint Committee observed said mines was not in operation. The Joint
Committee purportedly measured the mining area and recorded
coordinates. However, instead of employing the Differential Global
Positioning System (DGPS) the standard device for accurate survey the
Committee used mobile phones to record location data. The positional
accuracy of mobile devices varies substantially depending on the device
and environmental conditions. Hence, the coordinates reflected in the
Report are inherently unreliable and cannot be treated as conclusive

evidence of the alleged boundary violations.
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That, it is also pertinent to note that the alleged area of illegal excavation,
as per the Joint Committee Report, falls on the Maharashtra side of the
Banwanthadi River. The Applicant’s mining lease lies entirely within the
territorial jurisdiction of the State of Madhya Pradesh, and the Applicant
has neither operational control nor legal authority to conduct any mining
activity across the inter-state boundary. Any excavation activity beyond
the Madhya Pradesh border, even if it occurred, would therefore fall
outside the jurisdiction and control of the Applicant and cannot be
attributed to him in any manner. The allegation of cross-border excavation

is, therefore, inherently unsustainable.

That the findings of the Ld. Joint Committee are not only procedurally
defective but also technically unsound. The Ld. Committee’s reliance
upon satellite imagery, Google Earth overlays, and mobile-based
measurements, without adopting DGPS or theodolite-based survey
methods, violates the mandatory protocol laid down under the M.P. Sand
Mining Rules, 2019, as amended. The Ld. Committee failed to verify
datum points, reference coordinates, or verify the base map alignment
with official cadastral sheets. Consequently, the purported “area of illegal
excavation” by the committee is scientifically unreliable and cannot

withstand judicial or administrative scrutiny.

That, as per the Ld. Committee’s Report, the Answering Respondent
abled to mine only 864 cubic meters (CuM) of sand against the total
sanctioned capacity of 59,880 Cubic Meters (CuM) as per the
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Environmental Clearance of the said mines. This establishes beyond
doubt that the Answering Respondent had operated well within
permissible limits and that large-scale illegal extraction as alleged by the

Applicant was never carried out by the answering respondent.

That, even assuming, without admitting, that any excavation occurred
marginally outside the sanctioned boundary, the same cannot be imputed
to the answering respondent as a willful or intentional act. The respondent
operated strictly on the demarcated area as handed over by the Mining
Department, and any deviation, even if discovered, can only be the result
of erroneous demarcation of boundary pillars by third-party causes. In
absence of mens rea or deliberate intent, criminal culpability cannot be
fastened upon the Answering Respondent (MDO), particularly when no
recovery, seizure, or actus reus as per Rules 53(4) of MP Minor Mineral

Rules 1996 which has been established on record.

That, it is further pertinent to mention that the requisite Half-Yearly
Environmental Compliance Reports before the State Environment Impact
Assessment Authority (SEIAA) through the Parivesh Portal were duly
being submitted. The then compliance report, covering the period from
July 2024 to December 2024, stands duly uploaded and acknowledged on
the Parivesh platform by the Corporation. The said report clearly
demonstrates that the Project Proponent has consistently adhered to all
stipulated environmental conditions and operational parameters

prescribed under the Environmental Clearance. This establishes that the
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mining operations were being carried out in a lawful, transparent, and
compliant manner, under the continuous supervision of the regulatory
authorities. A copy of the said compliance report, along with a screenshot
evidencing its submission on the Parivesh Portal has been annexed as

ANNEXURE R-8/5.

That, Respondents No. 2 and 4, in their joint reply filed before this Hon'ble
Tribunal on dated 20.05.2025, admitted that illegal mining was indeed
being carried out in the vicinity by unauthorized persons who had
encroached beyond demarcated pillars. They further stated that action had
been taken against such violators by way of registration of cases and
imposition of penalties. It is significant that no such action was ever taken
against the Answering Respondent until much later, clearly indicating that
the authorities themselves had not found any illegality attributable to the
Answering Respondent during the period (July 2024 to Dec 2024).

That, notwithstanding the above, the Collector (Mines), District Balaghat,
issued a letter dated 28.08.2025, alleging violation of Section 18 of the
M.P. Mineral (Prevention of Illegal Mining, Transportation and Storage)
Rules, 2022 against the Answering respondent and mechanically raising
exorbitantly high demand sum of 322,95,00,000/- (Rupees Twenty-Two
Crore Ninety-Five Lakh) as penalty and environmental compensation. It's
evident that, no due process as prescribed in the rules has been followed
by the authority before imposing such penalty upon R-8. That, the

authority also ignored the fact that, the sand quarry near river
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Bawanthandi is inundated with rain water at present. The resent pictures
of the alleged site were taken and being attached for kind perusal of this

Hon'ble Tribunal as ANNEXURE R-8/6

Ironically, on the very next day, 29.08.2025, an inter-state inspection was
jointly carried out by officials from District Balaghat (M.P.) and District
Bhandara (Maharashtra). The inspection report categorically concluded
that there were no signs of illegal mining activity by any person or vehicle
in and around the Bawanthandi river. However, to the complete surprise
of the Answering Respondent, the Collector’s office issued a show-cause
notice on the same day, i.e. 29.08.2025, based solely on the flawed and
unreliable Joint Committee Report. The Answering Respondent had filed
a response to the show cause notice to the satisfaction of the Collector’s
office. Copy of the Show cause notice dated 29.08.2025 and the reply
filed by the Answering Respondent is annexed as ANNEXURE R-8/7
and ANNEXURE R-8/8.

That, the entire proceedings culminating in the impugned show-cause
notice are vitiated by gross procedural irregularity and violation of the
principles of natural justice. No prior intimation, notice, or opportunity of
hearing was ever extended to the Applicant before the inspection was
undertaken or before the findings were recorded. The inspection was
carried out behind the back of the Applicant, and the report was prepared
unilaterally, without affording any chance to present relevant records, site
plans, or evidence to rebut the allegations. Such a process, conducted ex

parte and in deviation of established procedure, cannot form the legal
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foundation for penal or coercive action under the Mining Rules or under
the general law.

That the issuance of the impugned show-cause notice dated 29.08.2025
nearly eight months after the inspection 13.12.2024, and long after the
surrender of the lease, smacks of arbitrariness and afterthought. Such
belated proceedings not only violate the principle of promptness inherent
in administrative fairness but also defeat the purpose of Section 21 of the
General Clauses Act, which requires that penal action be initiated
contemporaneously with the alleged offence retrospectively. The delayed
issuance of notice, after cessation of lease operations and closure of the

project office, renders the entire process legally infirm and void ab initio.

Shockingly, despite the above contradictory findings and absence of any
material evidence, the Mining Department lodged a complaint with the
police leading to registration of an FIR under Sections 303 and 317 of the
Bharatiya Nyaya Sanhita (BNS) against the Answering Respondent. The
said action is wholly arbitrary, devoid of factual foundation, and amounts
to an abuse of administrative authority. Copy of FIR filed against the
answering respondent on dated 30.08.2025 has also been annexed as

ANNEXURE R-8/9, for kind perusal of this Hon'ble Tribunal.

That, the entire case of the Department rests on presumptive inference
rather than direct, scientific, physical, or documentary evidence. There is
no seizure of machinery, sand stock, or transportation vehicle linking the

Applicant to the alleged illegal excavation. The Ld. Committee’s
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speculative estimation of volume and financial loss, based on visual
approximation and without measurement under Rule 33 of the M.P. Minor
Minerals Rules, 1996, lacks any evidentiary or legal sanctity. The
findings, being conjectural and not supported by empirical data, cannot
form the basis for punitive action.

That the present reply is not a para-wise response. The Answering
Respondent reserves its right to file a detailed para-wise response by the
leave of this Hon'ble Tribunal, at a later stage, if the circumstances merit
the same or upon the directions of this Hon’ble Tribunal.

That, from the foregoing, it is evident that the Answering Respondent
operated strictly within the demarcated lease area and in full compliance
with the applicable laws and permissions. The extraction quantity was far
below the permissible limit, ruling out any allegation of excessive or
illegal mining. Rampant illegal mining in the adjoining areas was
conducted by unauthorized individuals, which the Answering Respondent
repeatedly reported to the authorities, yet no remedial action was taken.
Multiple inspection reports, including that of the Collector (Mines) and
the inter-state committee, categorically negate any allegation of illegal

mining by the Answering Respondent.

That, the sequence of events establishes that the bonafide Answering
Respondent acted strictly within the confines of the rule of law and the
contractual terms, operated well below the permissible mining limit, and
voluntarily surrendered the lease due to uncontrollable external illegal

mining in the region. The allegations of illegal mining against the
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Answering Respondent are therefore arbitrary, factually incorrect, and

unsustainable in law.

32. That, and affidavit is being filed in support of the reply.

PRAYER

In view of the facts and circumstances stated hereinabove, it i1s most

respectfully prayed that this Hon’ble Tribunal may kindly be pleased to:

a)Dismiss the present Original Application as being misconceived, devoid
of merit, and founded on erroneous, arbitrary, and procedurally defective

findings;

b)Quash and set aside the impugned Show Cause Notice(s) dated 08.08.2025;
29.08.2025 and all consequential proceedings initiated thereunder, as being

illegal, arbitrary, unscientific, and without jurisdiction;

c)Pass such further or other orders in favour of the bonafide answering
respondent as this Hon’ble Tribunal may deem fit and proper in the interest

of justice, equity, and good conscience.

PLACE: Bhopal Respondent No. 8
DATE: 11/10/2025 Through Coun@ “A&

[Om Shanker Shrlvastava Advocate]
Omslawhouse; R-52, Zone-1I, MP Nagar,
Bhopal (MP) Ph; 7869911990

Email: omslawhouse@gmail.com
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BEFORE THE HON'BI NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI
Original Application No. 1262/2024 (PB)

SHANKAR LAL LAKHADE  ...... APPLICANT(S)
VERSUS

STATE OF M.P. & OTHERS ... RESPONDENT(S)
AFFIDAVIT

[, Ramesh Prasad Dube S/o Shri Ramdas Dube R/o 54 sector, Shanti Niketan.
“Govindpura, Bhopal (MP). do hereby solemnly affirm on oath and state as under:-

) Pl
/ ERPR }], That. the deponent being being a partner in M/s RG Associates is authorised
oSN / SN : : : : . .
N2 x<?’ for filing the mstant reply and 1s well acquainted with the facts of the case.
The deponent 1s conversant with the facts and circumstances of the above

application as per the records available.

2. That, reply 1s drafted on deponent’s mstructions by deponent’s Counsel which

1s read an understood by me and the same 1s true and correct.

3. That this affidavit 1s filed in support of the reply filed herewith.

ur)
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VERIFICATION
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9/11/25, 2:40 PM ANNE%[%I?E“R’”S?‘&

dan, uftda . . -
a PAR IV ESH e i‘gfl I‘IFE Gﬂzvl%

Ministry of Environment, Forest and Climate Change Ty ity &
o' T 3d Hgicad

Welcome PURAN

Dashboard | Environment Clearance ~ Forest Clearance ¥ Wildlife Clearance ¥ CRZ Clearance ¥ Go To Logout ,
LAKSHKAR, Project

Home
Proponent
View Half Yearly Compliance Report at Project Proponent
Proposal Details
Proposal No SIA/MP/MIN/430049/ Category Non-Coal Mining
2023

Name of Project CHICHOLI SAND QUARRY
Plot / Survey/ 463 Village(s) CHICHOLI Sub-District(s) Khairlanji
Khasra No.
State MADHYA PRADESH District BALAGHAT
MOoEF File No 10238/2023 Name of the Entity/ PURAN LAKSHKAR Entity's PAN FRAAXT172)

Corporate Office
Entity Name as per PURAN LAKSHKAR Entity details Agree
PAN mentioned above is

correct ?

Covering Letter

Covering Letter Click to View

Compliance Reporting Details

https://parivesh.nic.in/compliance/api/view?compliance report id=135397030

30

13


https://parivesh.nic.in/compliance/api/indexPP
https://parivesh.nic.in/compliance/api/pariveshRedirect
https://parivesh.nic.in/compliance/api/logout
https://parivesh.nic.in/compliance/api/viewDocument?id=135397033

9/11/25, 2:40 PM

61 giew Compliance

Reporting Year 2025 Reporting Period 01 Dec(01 Apr - 30

Remark(if any) jan-june 2025

Details of Production and Project Area

Date of 21-12-2024
Commencement of
Project/Activity
Project Area as per EC Granted(ha.)
Private 0
Revenue Land 4.99
Forest 0
Others 0
Total 4.99
Land Documents Click to View
Sr.No. Name of the Product  Units As per EC Granted
1 sand OtherssM3 0
Conditions

Specific Conditions

https://parivesh.nic.in/compliance/api/view?compliance report id=135397030

Sep)

Actual Project Area in Possession(ha.)

4.99

4.99

As per CTO Granted CTOID ValidUp To Production during last financial year

0 0 01-01-0001 0

31

2/3


https://parivesh.nic.in/compliance/api/viewDocument?id=115443192

9/11/25, 2:40 PM 6 1 giew Compliance 32

Sr.No. Condition Heading Condition Details Status of Compliance,Remarks / Reason and Supporting Documents

General Conditions

Sr.No. Condition Heading Condition Details Status of Compliance,Remarks / Reason and Supporting Documents
1 Statutory compliance upload report
2 GREENBELT NA

Document uploaded by the PP

Last Site Visit Report Click to View Last Site Visit Report Additional Click to View
(if available) Date (if available) Attachment (if any)

Additional Remarks Plz Find Complionce report

(if any)

| 'PURAN LAKSHKAR' hereby give undertaking that the data and information given in the filed compliance and enclosures are true to be best of my
knowledge and belief and | am aware that if any part of the data and information found to be false or misleading at any stage, the clearance given
to the project will be revoked at our risk and cost. In addition to above, | hereby give undertaking that no activity such as change in project layout,

construction, expansion, etc. has been taken up without due approval.

Cover Letter From RO/SRO

Cover Letter From
RO/SRO

https://parivesh.nic.in/compliance/api/view?compliance report id=135397030 3/3


https://parivesh.nic.in/compliance/api/viewDocument?id=115443879
https://parivesh.nic.in/compliance/api/viewDocument?id=115443980

faVWal

yav)
SEIAA Case No.-10238/2023
(Half yearly Compliance period JULY 2024 - DEC 2024)

From:- Lessee- Puran Lakshkar, The M.P State Mining Corporation. MP

Paryavas Bhawan, Block A, Jail Road Bhopal

Sub-Lessee- M/S R.G And Associates. ( MDO )

To,

Ward No.15 Baihar Road Balaghat. MP

The Member Secretary,
MP-SEIAA, E-5 Paryavaravan Parishar Arera Colony, Bhopal M.P-462016.

The Director Moef
Kendriya Paryavaran Bhawan, E-5 Arera Colony, Link Road no.-3 Ravishankar nagar Bhopal-
462016.

The Collectorate
Mining office Balaghat MP

Sub: Submission of Compliance of the Conditions of Environmental Clearance
for Sand Quarry in an area of 4.990 hectare, near village - chicholi, Tehsil-
Khairlanji, District-Balaghat, Khasra No.-463

Reference:EC issued by SEIAA, vide letter no. EC23B001MP183358, dated 04/10/2023

Sir,

As per the office Memorandum of SEIAA-MP vide no. 930/SEIAA/2019 dated
30.05.2019, we are submitting the Environmental clearance compliance of above
subjected QL with the following documents:

1. Environmental Clearance Compliance

2. Copy of Environmental Clearance

3. Photographs showing plantation carried out, etc.

This compliance report is submitted for your information and office record

purpose.
m /?‘;(;@?
PARA AADR (wfere o) AL M/s.R-G.And Associates
Thanking you R & 0 Rz agha o B TAwe R.P.D. And G.P. (Consortium)

Add.-Ward No.-15 Baihar Road,Balaghat

Proprietor”
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SEIAA Case No.-10238/2023
(Half yearly Compliance period JULY 2024 - DEC 2024)

State Environm

ent Impact Ass
((Government of India,

essment Authority, M.p,
Ministry of Environ

ment, Forests & Climate Change)

Environmental Planning & Coordination Organization
Paryavaran Parisar, E-5. Arera Colony
Bhopal-462016
Visit us http://www.mpselaa.nic.ln
Tel:0755-2466970, 2466859
Fax : 0755-2462136

No.& 20 /sElaam019

Date: <

i 3050/
Office Memorandum o? j

It has beep observed that the six monthly compliance reports are not being submitted by
many Project Proponents to the concerned regulatory authority i.e. MPSEIAA/Regional
Office, MoEF&CC, Gol Bhopal on regular basis on 1* June and 1* December of each
calenqar year as per prior EC Condition. It is to mention here that submission of
compliance report is mandatory as per section 10 of EIA Notification, dated 14"
September, 2006. Further, non-submission of compliance report is also a violation of
General condition of prior EC. A hard and soft copy of all backlog half yearly compliance
report should be uploaded online on website or sent through e-mail / CD on regular basis
i.e. for the period from January-June and July-December in each calendar year as non
furnishing of information may lead to violation of Section-20 of EP Act 1986 & may attract
appropriate action including revocation of EC.

In context of above, all Project Proponents are herby informed and directed to submit the
compliance report to the concerned regulatory authority i.c. SElIAA/Regional Office,
MoEF&CC, Gol Bhopal on regular basis. As per MoEF&CC, Gol Notification dated
25.11.18, soft copy of compliance report will now be uploaded by PP on ministry's
website instead of submitting hard and soft copy.

A serious note in this regard has been taken into consideration
upload six monthly (half yearly) compliance report of EC
activities regularly by Project Proponent on MoEF&CC,
concerned authority (SEIAA and Regional Office, MoEF
Proponent is failed to upload or submit two consec
reports of EC conditions to concerned authorit
Clearance issued to Project Proponent will
cancelled/revoked. In case, PP is unable to u
site due to any reason than PP can submit ha

and authority decided to
conditions including CER/CSR
Gol website with intimation to
&CC, Gol, Bhopal). If Project
utive half yearly compliance
y than prior Environmental
automatically be treated as
pload compliance report on ministry's web
rd copy of compliance report to concerned

authorities.
(Jitendra Singh Raje)
WViember Secretary
Endt No. / SEIAA/19 Dated:-
Copy to

1. Joint Secretary, 1A Division, MoEF&CC, Gol, Indira Paryavaran Bhavan, Jorbag
Road, New Delhi.

Pgnoipal Secretary, Environment Department, Govt of MP, Mantralaya, Bhopal

Secretary, Mineral Resources Department, Govt. of MP, Mantralaya, Bhopal.

Chairman, SEIAA and SEAC.

Secretary, SEAC, Paryavaran Parisar, E-5 Arera Colony Bhopal.

Director, Geology & Mining, 29-A, Khanij Bhavan, Arera Hill, Bhopal.
All District Collectors, Madhya Pradesh. y
All concerned.

ONOOHWN

Member Secretary

= Correspondence Address: Member Secretary, SEIAA, Environmental Planning and Coordination
Organisation (EPCO), Paryavaran Parisar, E-5, Arera Colony, Bhopal - 462016
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SEIAA Case No.-10238/2023
(Half yearly Compliance period JULY 2024 - DEC 2024)

SIXMONTHLY ENVIRONMENT CLEARENCE
COMPLIENCE REPORT

FOR
Chicholi Sand Quarry

Area 4.990 Hectare, Kh. No. -463

AT
Village-chicholi

Tehsil:Khirlanji
Dist -Balaghat(M.P.)

Proponent

Puran Lakshkar,
The M.P State Mining Corporation.
Paryavas Bhawan, Block A, Jail Road Bhopal. MP
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SEIAA Case No.-10238/2023
(Half yearly Compliance period JULY 2024 - DEC 2024)

faflrse erct
Sr. Conditions Compliance
No.

1-

G AroTell AR 3G T
SRS !

A CART GefeT ANTeT o TN 81 3cdTed
fehar Sraa!

- | GoleT &1F F IR B & dRI T &R’

STdaT !

A EaRT Weld &1 H dR BiAer SHaran
AT & i Y PICTATH o SaRT T foham
TATE !

| TSR AT B FETRIAVT Foha Sirdar |

Hsoh AT H Gt shgaRIqoT fehar arm & |

TIhd Gel &l ael AT & Jo7y
FIHc a7 FgiFAfd Fd 8T Telol
TISTEAT 3THR cATATS TAHTOT T g1

Wﬁa—mm

*| 3T ey A Fihd &7 T

3T -9 U AMHDI A 7R 500
il @1 gETRIYOT & HYURUT Hiam
gremm |

3reTaTersT foR T STTaaT

ARASAT  Edah  foeTr  3eey
fASUTEST & ol hRT YIRFH et halm

A CART 37T el & S 8 Gelod
S T ST

-| TeTeT @7 AT TGS olieT 3rat v

AT deh €.00 Hex T 386 AgT
gl arfguw !

3eTaTersT foR T STTam

GeleT & YeIvetN g Gidlol fasimar
GaRT TR TR &Y FelereT & 918
STAT HLAT R oifeh gcer 37ah
TRITC 3 GUR g TR haTe!
I ST Heh

3reTaTersT foR T STTTam
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SEIAA Case No.-10238/2023
(Half yearly Compliance period JULY 2024 - DEC 2024)

H. 9. GaRT W1 Td Aeh & GEI T IS
o YOl SR T A & I8
g TS BeIm !

A E@RT I IS cFfequT SR Fre
gIciT & df 3 35T ARG giFeT !

10

Yol Tl F1 fohdll Iuged JTaror
GRT &l SATAT 1T |

Wﬁ»—mm

11

A U H ool A & G Ty
GETRIYUT il BIaT AT g&il &1 ara
Iyt deh 7@ T@1G AT g1 |

3reTaTereT foR T STTeaT

12

gfersr aRag ae7 &9 @ ¢t T
SraeT !

A AR WSt 1 IRagel def 813 & oAl
ICRIRCICELL

13

&7 & FANSS 3o g dHfd
AT FIAT R TAUT 39 FIA
e STAT TR ATH TuI o ATLTH §

3TN H AT g9

3reTaTersT foRaT STTeaT

14

A. Y. GaRT &1 & U3 qiY 9T ae g
SiiaeT T GI&T g 32T FHeH 361
ICEIR

3eTaTersT foR T STTam
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HTeTh A

Sr.
No.

Conditions

Compliance

1-

IaRTRATAR a6 foet 7 amya
&G Y SelTTEEaT T SATaa |

A @R AT SelliEEaT ITaRISFATHR
f&eT o Ho7 81 v Sraeh !

" | GerEt # gaTRauT fehar Sidem

el T W @I G T foham STraam
| TS FeTe ITTashRT T 3TAT & U3
oTe1 faRTT ST |

3feTdTeleT fehar ST

- | @fas IRGgT F= %’(—or %’For?q'a’mﬁ

T SATeY ATt dTgadl ol TR ToleT & &ehl
SITAaT dTfeh aRaget & aieT $15 el
e A 33!

3HeTuTere fohaT Siruam

IS SEdlad  garT  gAfaRoT
AT &1 o T fo¥ehral & vt
dur #FafRd A faumEn &
AR & FHET TEIT LT BT |

3eTaTere fohaT SiTuam

- | FATAT 7UAT FIS 3T T&TH TR

SR TATEROT T GRE&TT & et dGell oIl
TohafT |

3eTaTere fohaT SiTuam

| TR Y YR & dXITcHS STHAPR]

TUAT AT AT /R o™
FEI Y R I JATEAROT AT
aTqH o ol STl U7 3o & fdeaer
TATEROT (GR&TT ) s , 1986 &
AN HRETEr hr ST |

JHeTaTere fohaT Siream
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- | gafaer FiFd B AUAT FEAGS | 3T fhAT ST
dz AT wmgsaa 2016 &
tRuree # o wEigfa o
s & 3fOFad 5 a¥ a& dag
AT T

- | IR gEATE® GaRT A FHT F | JITeIT FohT STam
A & AU yEdE F Y g
A F IWT & TAT FFHT H
$r STeaiy

-| IRASET GFAEE  G@RT Ak Y | eI oA Sean
AT TR FATRITOT & fAeiRa
FE Td d&T #q qfd wEfOT
Heo SN a7 Remr & Areaw
¥ frarfeaa #U$ sTe

- | IR YFAEE G@RT A F gE 3eTaTeTeT T ST
& S8l T T 3YeTetdr g I8 dF
oo afafafer r se

- | RIS TFATEE® gaRT A qIge | Tl fhar Srem
Ffafaaw & aga aeqnfa 3k 3@
& fow fiFT Fater arar g shdied
wfeq woliga @@r ¢aex arfear &t
IYART Fad 3Fd YT & AT
39gter fRar S

T T P YE FA F GG GeloT &1 | ATl fhAr et
N Rrox & WA ik o Wit
T ST

| A F AgAE A FE AT TG | A ohar ST
frar STeen
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| RIS yEdEEd qErr @faer

et gsF F gFRT TG SATCIAT

3HeTaTere fohaT Siream

TRASAT GEAEF @R deT qF
™ S GEd e uEr &
BsdE 3 ggr A IEEE &
faaror gor fFar Sme

3HeTaTere fohaT Siream

" 3R wE i Ry gt § A semae

4T & died A ged g FT H
MEUS | AT Gl SoaT AT

3HeTaTere fohaT Siream

a9 & FHAMGS 3IUT & fav
THRT F Fr s sus fav
FRfAT A &1 39ANT I g9aT
& ATCYA ¥ RAT Swen v WA
TR & ATeTH & |

3feTdTeleT fehaT ST

- HAFT F W 6 HT UEHIRAS

TaIEey gdaror fRar sean |

3feTdTeleT fehar ST

@A FE ¢ Al Y HERIAFHAT F
faT I Jaraa qur R sft a3 i
Fes ¥ qd 1 fawmr & ey
YATOT 97 gred fRar sie |

3TqUTele fohar STeam

ol A YA & "HT IRANSET
YEdlas & d9Y # U fRrca 9
fawor & gy sInar faary g

3eTaTere fohaT SiTuam

10

IRANSAT FIAT R eTad qear H
&1 WA 1 IIANT FT FHaT § &
q SUET 9T F 39T #Y
yafa i gl

JHeTaTere fohaT Siream

11

aat aod W e s sl aree @
ST 9faefd W@am @ &7 ¥ 3T
F1 gRagd @4l & fFart & 3faa

K G I GAE R RS I
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FETRIIOT fFaT ST @etet F1d T liga
gas AT & FJAR fhar S |

" | ARSI TEATaH GaRT GgT AF & | IeareteT foHar e
Yo A o AT & @ arelr @
e fFar STeem qur gaor g
fia & ureit & foe s srerqfet i
SqaEYT GARTT FHam

- | IRANSTAT YEATEaF GART gHeATT F | fegarere fohar Sreer
g9 & T IRagsT AFEIT 9 Aqrasit
Hohd HT TI9AT HT STUA

“|@fer @ eRelfSer aR@ge gl | regarer fehar SeeT
at® yfaefaa waft

“|IRASAT  yEdEF  GEART AT | el T S
A A FE @7 Ag FFAT FTen

- | AR gEaTaE GERT Y oY ¥ F | regArer fohar Smee
g8l # g e ¥ Rua & sFa
Jrarsrgr $r e |
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ENVIRONMENTAL

CLEARANCE

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single-Window Hub)

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MADHYA PRADESH)

The -1
PURAN LAKSHKAR
The Madhya Pradesh State Mining Corporation Limited, Paryavas

Bhawan, Block No. 1 (A), Second Floor, Jail Road, Arera Hills, District
Bhopal (M.P.) 462011 462011

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of pro',ecl submitled to-the SEIAA vide proposal number
SIA/MP/MIN/430049/2023 dated 14 Jul 2023. The particulars of the environmental
clearance granted to the project-are as below.

1. EC identification No. EC23B001MP 183358

2. File No. 10238/2023

3. Project Type New

4. Category B

5. Project/Activity including 1(a) Mining of minerals
Schedule No.

6. Name of Project CHICHOLI'SAND QUARRY
7. N of Company/Organization = PURAN LAKSHKAR

8. Location of Project MADHYA PRADESH

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Mujeebur Rehman Khan
Date: 04/10/2023 lember Secretary
SEIAA - (MADHYA PRADESH)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC |dentification No. -|EC23B00IMP183358 File No. - 10238/2023 Date of Issue EC - 04/10/2023 Page 1 of 12

£n
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SETAA Case No.-10238/2023
(Half yearly Compliance period JULY 2024 - DEC 2024)

Wl uwaE ®. SIA/MP/MIN/A30049/2023 - WaHROT 3. 10238 /2023 URATST TRES 2 7.
" Ve #f sl L, sifga afa o g9 are sser, Pand gafae 1@, e
i e, 9@ Js, 3w RBew, Rrar Aura (Howo) g Yo waE @hluere 99 AW),
SIS &HAT 59,880 HEHIER ufad (SEAC EWT i=3ifiia), Y4l 4.990 RI2UY, WA HHID
463, W frele), Sesfia draio, Rrar aseme (Aw) & gf gafacela Sl @ 2
AT |

ARG WRHR B LIMEQ. AAGIAr ¢HA. 1533(€) Biw 14 fudar 2006 vd SuRiad @ et
YT ISy GTgReT IET i WISERT (SEIAA) ERT WHI—EHY UY W SI9E @ giturers
A gd waiavi WG ¥g AR @R B uRaw Gide W PR wus gd wiear sgeu
GRATGHT UGS BRI IJTAET WA B WY uegd uRdASEn uwna (@
SIA/MP/MIN/430049/2023 Td MP SEIAA # doilge f@9fe 20.07.2023) wd wdfra aifarf
TEEEl @, AER uR ea A9ws geiea afafy (SEac) v wrew watawer e areea
BT (SEIAA) & BT GeroT uad goias faar ar |

11 Wmﬁmt@ﬁmm}%m%mmwm 651 fa~= 03.06.2023
T IIER ARG & ¥ AvEe 9@ /ananva /g @afdar /S Sty oie 10 B
@ AR & aqrEY & gd g9 &7 250 WNex I aRA D wwR Rea 2| sAfRa we = o
& IGER T 21°31'46.96” W 21°31'53.54° IR Swiaw 79°52'06.13” ¥ 79°51'55.78"

s uwr Rea &)

HL oRIASFT R wafaRy, @9 vd Seary gREds Aaed, URG SXeN g Wi Sagu
FfeET TH.al. 1533(E) fR=i% 14 Ridax 2006 @ gl @ sifa swdw &1 (1) @
mWwwmmmmﬁﬁmﬁmWw
SISl & LR U A [ GATaRe guiE Aider Uifwwer (SEIAA) & soadl =%
fRei® 20002023 # faga faaw Rt owia @ wvg Oy Adws geaiea Wl
(saAc)aﬁe75ﬁréa$ﬁwmos.w.m3ﬁmwaﬁﬂéajm$mwf%tﬁnz,
AER/AFS T AEANT s g8 gd vafaoia el vem o @1 adasfa @
fofa forar ar 2
I 9w Fofa @ oRares 3 Sou wwvor F gRdleem owaes R A we aEfnr
R &, aftga afa =t w9 o seer, Farf gafare s, = ¢ @ g,
m%_mm,mm@ono)mhw(mﬁmﬁﬁ),m
& 59,880 TIeY Ufad (SEAC ERT J9fa), Y®ar 4.990 2TTAR, WO HHIS 463,
i Rreled, asita Aeaish, Rer aremae (@3w) 3 vy a9 gafawor yarg s
Wt Ay wd Ioa WA Ay geuies i g sgeiia Prefafaa Rftre oot
IR aguRia e Tl B e gd gufaxoia AEf gar @ o 8

(en) fafdre wit:
1. wafawer B B AYGT sustainable sand Mining Guidelines 2016 ¥ YRurer=T i gafazor
Wy oz s & sifwan s af g g g 2

2. 9RESH WEEE E§RT AFEET ¥ ARG WY SERT U @ 9 U B @ Suwid 8

Wﬂmmwmu

EC Identification No. - EC23B001MP 183358 File No. - 10238/2023 Date of Issue EC - 04/10/2023 Page 2 of 12
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SETAA Case No.-10238/2023
(Half yearly Compliance period JULY 2024 - DEC 2024)

URGIT] YRGS EIRT SEAC Y SIgeiel e gamaYr ¥ fufRe @ @ @ &
!{ﬁiaﬁfﬁﬁaﬁm@m,aaﬁﬂma%mmﬁm%ammlw?g
v Peila R avE @ Prgagar 79 e @ Fpa teee # w1 o

RIS s g Wge Rt @ B @ waw F seac BRT s
R & Wy @ fren seeer @ sgTE W waRa IRl A ¥ g
HATEET $ gieTa Wl wiie e & sinta Ygvie srawen, arir &5

W B, AivE e il @ e id oivigr e, e e / S
m%mmﬁwmﬁma}mﬁmmw
et s sl a1 gflea ) ol | AR smws & o wRESEr wwEs
EN SWIed wal @ 9Rurew g Fmger sewe R Rer s ¥ o
Ty MR TRl &1 frarags ghRed fhar sm)

URAIGHT TTed ERT IRIGIEN JERIY U SEaR 1RReaEt /et @ e
vl sfRftr wall @1 aifvaria: Wt gRRea zw gy dandy sftvaeeT 2008 3
ﬁ%ﬁwmﬂmmﬁaﬁmmﬁmmwwm

WRBR, seiaa, AF. TGV 300 09 el R soder @ afvarts: wqa R
W |

UREISFT RIS ERT Wi Wigh ¥ At W AR & wERer vl st
aRure §ARew R o e awe wweR, vate, @ vd e aRed Harer @)
@n{qaﬁmmvﬁmﬁmﬂamﬁaﬁmmw#ﬁmmmw
T BAE e wRRea afvad w7 ¥ oAy 9T amee e o vd ety
Ty Al & U4 serary uRad sarery o | M fsar o

GRS YRS ERT X0 SeETT WhHAT 8 Sustainable Sand Mining Guidelines 2016 wr
Enforcement and Monitoring Guidelines for Sand 2020 @ e fdsh &1 afarde: gRures

giRew far o

IRAFT JRTGE ERT ¥ B So@ o A agfa Rrer vl R B Pifa
WIHUT SN S FRIGY SEIAA T4 SEAC @ e SwRia @ Rear Wi ¥w 2q
Wi fren wfvar s grr gRarer e fsar smem)

a9 U @i frm fa grr R @ g W@ el @ Pftew amr @ aie
ST AT BT Iea YRGS wwdas G A6 6 e e g ¥ |a e
i aifter g aRarer gl far @l |

IREIE SwE T B G waE 7§ W A & ¥ @ orl 7€) ST v e
aﬁaaﬁmﬁmwgﬁﬁa«hm@n&ﬁﬁ%@ﬁﬁﬁmhﬁ
IAEAT B T8 TP G ARy e 7@ o

URAISTT FRIE R oI 85 B R &3 B 59 § G @1 S|

SEIAA GV 0 & @ Yol 3 S o W el W gafaer Wefy wee et
e, A S e, AY o @ s wrmedl @ andw /R
Pl @ sl A <@ qen AR el wuriTeE, WY we R, SR O
Wi v o et gRr o el Pt/ Pofat @ srperes wRateEr seras @

\FE
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13.

14.

15.

16.

7.

18.

19,

21.

23,

24,

25,
26.

27.

SETAA Case No.-10238/2023
(Half yearly Compliance period JULY 2024 - DEC 2024)

mmmmmwmﬁmesom
age e Gefime, gk wme deen, PR wEn W@ seac BT SEpeiRm
A # W o N e 8§ & afte @1 S w1 far s

WRA gwTEE gR w@EE TR P W uEd gwnR wee | 9 @ Qe
R (w25 Aer 13 www) A Q@ o wRa &3 el A s o Saw O
&1 WHieT vord dfREREl g vd @i e aifterd @ suRRefy § i s

R seaE g W@ il F ° gd wenfda eRa wwewr 2y ofim
Mg W Ud uE &9 B 9K B W Hahddl B UG $ WY SfEa fwr
3R yrETTE P Ewn @ R

WA &9 wd I w8 ¥ gERe Waltm et 4 Wil am @
THSHIRER & Wl FTAR WY& /S a9 due afifat 3 W A csr/cer
v swradE FfREl @ e ¥ ow weE gn AeiRa geRmer AR @1 aRerers
gfReq fasar o

TRASH TWE g) B @ wee sEe ol 8 @ suwia & @ et g
faan s

sRae weae 7w gl wvm 6 spifa @ doe ¥ owfea ager @
T uET &7 ¥ affe g ghwe @ o iR @t w m el @ e v @
fore wafwr &4

uREIeHT wRa® ) B AR B e RN F ver 1 Y el = Bvm aen frg
fem oY Yo Suee @ o R W oRaeT @ sy e R om

R wwes @8 e w5 YW B R A e Wga agEka @
AT & IFER § 8

IRAH FETS Bedl e B I W GaH GgG A6 w1 P ghfea s sk
Gfiw & RaeT ¥ UW 83 B AR N Iofas A¢ @ Gon daR TE 9umE @
URIE I YT |

IRESTT WS gufaRer, 9 U@ Werg GRadd sAe ARG WROR R o Ya
ST WA YW @ e R 2016 v yade ik frweh R, 2020 @
W ¥ 9Ryres ghfaa far s

aREIGT ST 7y, WS S R, e R gRT o SNE 30.08.2019
@ AR 5 VW U &F A% ¥ @ U @ oy Ry M Ady vd s @
FurEn gffdaa &)
memgﬁﬁaﬂﬁmmﬁsuﬁmwgaﬁmmaﬁ
A B Iaifa gfedve 9 amt 8 wem, W 5w eneifes, oW R ek
i s #1 s w2 :

IR IRTEE FRT WA Aaf § B @ w8t R we )
@i B SavafET aRasT o o wiEfa @i
RS SRETaE g gHeRt ¥ a9 @ Ry wRaes At w Yo waal 9 e

e
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28,

29,

30.

31.

32.

SETAA Case No.-10238/2023
(Half yearly Compliance period JULY 2024 - DEC 2024)

RISl WIEaS ERT Ugd Al @ gw zwa g Fafa w9 Q¥ 9 @ Beera e
SIEFT RN gEReYT 7 9 @ R (A wu @ i @ dvw W) ofa srengRt @
g gAfdea &y

IREAAT SRaEE WA B HR W ATETH 3 rivll 1 9TR @ IEET uaE
T |

ffor afir sitoeT vt weo @ vawaE 3 St w1 ghftaa &0 3w g
qRfaRer wEus Qo F Afafes gere s faar e |

WWW,@?M@MW%WWW
Rard @ wrer gdi—gwgamdon &1 svga W1 AR aReeET swaEe sdaffs smure
R #1 avelres v F RAve war & @1 Gdfte widwwwr (cudeder st &
Py, waiERel, a9 U9 woarg uRade #E6W, WRG WReR, W) @ gaiEeiy
a2 wal ) Fmer 2 el RO sxga =& Twar &, O aRarern
TRIES B S B T$ g6 gafaRer sopd H1 S|

IR} wEfT e @ e 95 W & @ @ aRdoEn wweee B vesardir @)
vafeReT WgR wwieRer & e qEa emaes e B e wafaer gl swiaeer
a6 UREAIST WS 9% WA H 04 0% @99 R @, oe a9 5 gudarse
g1 S vaiaver Wl Td8 gRa waras @ A sk A1 8 Wi

aEd @y o are @it Bl @ Ren sowm @ wert § et @ vavae @ B am
AT @ i S | oA SRaS edrd WoReR ¥ W il @Y ool wer
gfAfte &)

SEAC BRT aiftra sifiReT fftre o —

34,

35.

37.

38.

39.

The monitoring of the compliance of the conditions incorporated in the Environmental Clearance
issued prior to the State Mining Corporation shall be carried out thsough the District mining office
at District level and compliances be communicated to SEIAA within 06 months.

Riparian habitat including vegetative cover on and adjacent to the river bank controls erosion,
provide nutrient inputs into the stream and prevent intrusion of pollutatns in the stream through
runoff. Bank erosion and change of morphology of the river can destroy the riparian vegetative
cover should be protected.

Demarcation of mining area with pillars and geo-referencing should be done prior to start of
mining.

The State Mining Corporation shall constitute an Environmental Cell including minimum of three
persons qualified in the field to ensure the compliance of EC conditions.

The State Mining Corporation shall ensure the compliance of the different provision made in the
Sand Mining Management Guidelines-2016 & Enforcement & Monitoring Guidelines for Sand
Minifig 2020, with Special reference to the para 4.3 and para-8 at page no. 45 of the said
Guidelines.

Sand and gravel shall not be allowed to be extracted where erosion may occur, such as at the
concave bank. .

C Identification No. - EC23B001MP 183358  File No. - 10238/2023 Date of Issue EC - 04/10/2023 Page 5 of 12
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40. The slope of mining area adjacent to agricultural ficlds should be proper (preferably 45 degree) and
adequate gap (minimum 10 feet) be left from adjacement agricultural field to avoid erosion and
scouning.

41, In sand mining over other areas apart from river bed replenishment study in the said area be
carriedout every year by Mining Officer and subject to availability of sand quantity mining should
allowed by Mining Officer during EC period as Sand replacement in such areas are subject to
certain conditions and not a regular feature. :

42. < & BN WS wr guerer v Rufd @ emaw ok T8 @2 (Reparin Zone) & HHas os
Hiex a6 & &= A Red gt & afy 5251 ogand amnfr |

43. a0 Frord aRess @t Aol 4 & Siax o @ o Weta ave /gt ¥ wEafy geaR
B aftaes far omaef |

44, WIM FAWH FYH B B qed URAGH wxaas fIem HSd e W sifRestd @
A ara w3 & @S 83 3 S92 Prawn Breeding Center T1 981 & 3 uf¥ 5w 83 =1
W B W e IPu @ S Ry fEes @ geie IgeR ST @i |

45. IR sRaEE BT wafaRer gEue A @ 3 aod uawE Sfed i %, 1841
= vd Ref¥ f¥r %, 10,00 @ gfyed gwnfaa &)

46. WMIFIN 7E ¥ g A ©. 0.60 T Ten MIAR F wwnfag a0 B A o1 a¥
# gl f5d oI —(—waw B @ 03 A A Af¥ o St )
WEIR. 7z F wwafda oAk afEr (5 #)

am el & e W W smEwE Reta ¥ wsanT 8q awsl 9iey | 60,000
e @ farg e0,000 T @ WY R waw wa wfafy fEe @ ae §
ST W1 Ay |

47. F=TgaR gaRYT SRiET ser (Waq Riwd, 03 ot g% ga 9 @7 gga@m aw @ee
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M/s R.G. AND ASSOCIATES

M/s Shri Ramesh Prasad Dubey And Shri Girish Pathak (Consortium)

Phone No. - 7828587263 Emall Id - lilharekamlesh2@gmail.com

 Add Ward N015, Baihar Rbéd, Balaghat (MP) - S
No..[26...... Date L5400
To,

The Collector, Mineral
Branch,
District Balaghat, M.P.

Dated:12.09.2025

Subject: Reply to Show Cause Notice No. 657 / Mineral / 2025 dated
8.8.2025 and 29.08.2025 regarding alleged illegal sand mining at Khasra No.
463, Village Chicholi, Tehsil Khairlanji, District Balaghat.

Respected sir/ma’am,

That I, Shri Ramesh Dubey, authorized representative of M/s RG. &
Associates (Mine Developer-cum-Operator), Ward No. 15, Baihar Road,
District Balaghat, most respectfully submit this reply in response to the Show
Cause Notice dated 8.8.2025 and 29.08.2025, whereby allegations have
been levelled against the Applicant regarding excavation of sand beyond the
sanctioned lease boundary in the approved mining lease area bearing
Survey No. 463, Village Chicholi, Tehsil Khairlanji, District Balaghat,
admeasuring 4.990 hectares, for the period from 02.05.2024 to
13.12.2024.

wholly unsustainable both in law and on facts, as the same has been issued

That at the very outset, it is submitted that the said Show Cause Notice Is P \} J
Cellve
/,—.ﬂ::_rﬂ\on the sole basis of inspection of Joint Committee Report Applicant’s on ujf"

/j@""lfr?\ :12.2025 after surrender of mining lease application on 11.11.2024. and LK
o T 83.12 . . 132.0m
is also founded upon irregular, arbitrary, and procedurally flawed

: 555
5/ | ceedings, which are contrary to the statutory scheme governing mining -~ -
o Pk g min 5
i perations. N\
(1 ‘ R
- / ’

=~

A

C und

That pursuant to order dated 20.11.2024 passed by the Hon’ble NGT, Cen
Zone Bench, New Delhi in 0.A. No. 1262/2024, a Joint Committee comprising
representatives of the Central Pollution Control Board, District Magistrate,
aghat, Integrated Regional Office (MOEF&CC) and M.P. Pollution Control

s constituted. That the said joint-Committee inspected the site on




13.12.2024.

662
That thhe Joint Committee, in its report dated 23.12.2024, alleged that
excavation had been carried out by the Applicant beyond the sahctioned lease
boundary on the Maharashtra side of River Banwanthadi. It was observed
that the geo-coordinates in the approved Mining Plan and Environmental
Cleai*al}‘ce did not tally with the physical pillars erected at site, and further
that‘ efforts had allegedly been made to conceal excavation activity by
levelling the area with machinery prior to inspection. The report further
claimed that excavation was also carried out outside the approved lease area
OVer an extent measuring approximately 510 meters in length, 120 meters in
width and one meter in depth, involving nearly 61,200 cubic meters of sand,

causing a royalty loss of about Rs. 76,50,000/-, which was treated as
revenue theft by the Applicant.

That on the basis of these allegations, it was stated that the Applicant had
violated tender and contractual conditions as well as the provisions of Rule 18
of the Madhya Pradesh Minerals (Prevention of Illegal Mining, Transportation
and Storage) Rules, 2022, leading to issuance of a show cause notice dated
08.08.2025 by the Collector, Mining Branch, Balaghat, followed by Office
Letter dated 28.08.2025 noting non- submission of reply, and culminating in
registration of FIR dated 30.08.2025 for alleged illegal excavation.

Mismatching of geo-coordinates and pillars

That the allegation regarding mismatch between the geo-coordinates in the
approved Mining Plan and Environmental Clearance, and the physical pillars
erected at site, is wholly misconceived, as the Applicant has neither erected nor
demarcated any pillars on the lease boundary. The demarcation and erection of
boundary pillars is the exclusive statutory function of the Mining Department
and allied authorities, who alone are responsible for fixation of coordinates and
erection of such physical pillars at site. The Applicant, being merely a Mine
Developer- cum-Operator, operates strictly within the lease area demarcated
and handed over by the authorities and cannot be held responsible for any
discrepancy in location of pillars vis-a-vis the approved mining plan. If at all
there exists any variation between the sanctioned geo-coordinates and the
erected pillars, the same is attributable solely to the error or negligence of the
concerned authorities themselves, and the Applicant cannot be fastened with
liability for acts over which it had neither any control nor authority.

That however, the show-cause notice dated 08.08.2025 was received by the
applicant only on 19.08.2025, whereafter a 15 days’ time was sought on
29.08.2025 via e-mail and speed post as the MDO was no longer operating due
to surrender and required time to examines records and
agreement/documents to file proper response but no such documents have
been supplied yet. In the said reply, the MDO pointed out inter alia:

. that the contract period had already expired on

12.02.2025,

f-’!té»fr 2017
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fi. that after expiryaﬁe:sofﬁce of the MDO had wound up
operations,

iil. that employees had ceased working,

1v. that requisite records were not readily available, and
therefore a period of 15 days’ time was sought to collect and
furnish the necessary documents.

i v onse

That it is pertinent to mention herein that in the Suo-Moto Original Application
before the Hon'ble NGT, the Madhya Pradesh Pollution Control Board, in its
reply dated 18.03.2025, categorically submitted that:

i. Any conclusion could only be drawn after a proper
demarcation of mining lease boundaries by the State Mining
Corporation and the Collectorate, Balaghat, through non-
satellite-based methods such as theodolite surveying.

ii.That the exclusive reliance on third-party satellite
applications may lead to inaccuracies.

iii. That the joint committee had also recommended proper
demarcation at the earliest, and in this regard, a letter dated
13.03.2025 was already issued by the MPPCB to the District
Collector, Balaghat, and the Mining Department.

iv. That the MPPCB further submitted that only if, upon such
demarcation, excavation is established outside the lease
boundary, Environmental Compensation (EC) will be
imposed, calculated on the basis of the Net Present Value
(NPV) of the mineral extracted.

That further, in the same NGT proceedings, New Delhi proceedings, the reply
filed by the Director, Mining and Geology, Government of Madhya Pradesh,
and the District Magistrate, Balaghat, dated 20.05.2025, in, clearly records
that:

i. The GPS coordinates mentioned in the mining plan
correspond to the actual mining area. During demarcation,
no excavation was found beyond the lease boundary.

ii.A subsequent spot inspection found four tractor-trolleys
engaged in excavation outside the boundary wall and in
illegal transportation, for which separate action was taken
against the violators by registering cases and imposing a
penalty of ¥7,98,750/-.

Importantly, the name of the present applicant was not included in the said
proceedings.

That also, a Mauka Panchnama Report dated 19.03.2025 of Survey No. 463,
village Chicholi, was prepared in compliance of MPPCB's letter dated

Fage dui 7
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1_3'01?202-5' It recorded that the la@ﬁA‘s government land under Panchayat
conti ol w!th no encroachment or illegal mining activity detected at the time
of inspection by viilagers from Maharashtra side.

That in addition,. a DGPS Survey Report dated 05.05.2025 commissioned by
the M.P. Stat.e Mining Corporation Ltd. was carried out to precisely fix lease
boundary points using Differential Global Positioning System (DGPS).

ThaF it is also significant to note that the Mining Officer who was in charge
during the subsistence of the Applicant’s lease confirmed the

never reported any violation. Reliance on subsequent contrary reports,
prepared after expiry of the lease, is wholly misplaced and contrary to
contemporaneous records. Half Compliance Report of project proponent also
does not speak about any violation or illegal mining.

That in view of the above, it is manifest that the statutory authorities
themselves have taken inconsistent and mutually contradictory stands. While
one set of authorities have confirmed that the excavation was confined within
the lease boundary, others have alleged otherwise. Such contradictions in
official records clearly establish that no conclusive or definite finding can be
drawn against the Applicant at this stage, and the factual position remains
disputed. The entire substratum of the notice rests solely upon the report of the
Joint Committee constituted pursuant to the orders of the Hon’ble National
Green Tribunal. However, the contemporaneous reply submitted by the
Director, Mining and Geology, Government of Madhya Pradesh, and the District
Magistrate, Balaghat, being the competent statutory authorities, has been

completely disregarded.

Wrong method of measurement

That the entire substratum of the Show Cause Notice is based on the report of
the Joint Committee constituted pursuant to orders of the Hon’ble National
Green Tribunal, which relied upon Google Earth images instead of the
statutorily mandated DGPS (Differential Global Positioning System) survey as
mandated in Rule 5 of MP Sand Mining Rule 2019. Such reliance is contrary to
law, arbitrary, and void ab initio.

That, the measurement of the mine done by the Joint Committee was done using mobile phones
and not using DGPS. DGPS is conventionally used in such use cases. Moreover, the
measurements and coordinates taken from a mobile lack credibly as the same vary according
to the make of the mobile Phone. However, we have carried mining operation at the site
allotted by the authorities.

That no intimation or notice was ever given to the Applicant regarding the said
inspection by the Joint Committee. Neither the Applicant nor his employees
were present or allowed to participate. The inspection conducted behind the
back of the Applicant is violative of principles of natural justice and cannot be

relied upon to fasten liability.

That no statutory provision under the M.P. Sand (Mining, Transportation,

Storage and Trading) Rules, 2019 (as amended in 2023) contemplates reliance

on such third-party applications for boundary determination, On the contrary,
: ! Page 40t 7
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Ruilpe 1wy atn MY A 1A
' the Rules mandate demarcation lh:@@ﬁ)rcscribed statutory procedures of

DGITS by competent authorities(Collector), which alone carry binding force. Any
devmtfon from such mandatory procedure vitiates the proceedings in law, and
therefore, the entire substratum of the present FIR and criminal case st’ands
rendered illegal, arbitrary, and unsustainable.

That in-view of the above, the very foundation of the present proceedings rests
on an illegal, arbitrary, and procedurally defective method of measurement,

rendering the entire substratum of the Show Cause Notice is liable to be set-
aside

No Recovery

That it is submitted that no recovery whatsoever of sand has been made either
from the possession of the Applicant or at his instance, nor were any machines,
vehicles, or workers of the Applicant found at or near the alleged site of
excavation. The absence of any recovery or seizure directly attributable to the
Applicant clearly demonstrates that the allegations of excavation beyond the

lease boundary are founded purely on presumption and conjecture, without
any supporting evidence.

That in fact, the possibility of unauthorized excavation by local villagers cannot
be ruled out, a fact earlier brought to the notice of the authorities by the
Applicant through written complaints lodged prior to the present proceedings.
In absence of any recovery or incriminating material from the Applicant,
fastening liability upon him is arbitrary, illegal, and unsustainable in law.

Theft by Villagers

That the alleged excavation of 250 meters, if at all, was carried out by local
villagers, who have been repeatedly reported by the Applicant to the
authorities. Written complaints were lodged by the Applicant well in advance,
but instead of acting against the villagers, the authorities have misdirected the
action against the Applicant. Even the concerned Panchayat has confirmed
such acts of villagers. This area falls outside the Mining Lease granted to
applicant toward Maharashtra border.

That, the MDO was not able to perform the mining operations properly owing to the threats
and illegal mining activities prevailing in the area. The same fact is evident from the Report of the
Joint Committee constituted in OA No 1262/2024 on dated 13.12.2024 wherein it is explicitly
mentioned at page number 5 that M/S RG Associates has mined a total quantity of just 864
Cubic Meters out of the total production capacity of 59880 Cubic meters.

The Report of the Joint committee has only made a passing reference about the already
prevailing illegal sand mining operations in the area and the complaint filed by the Sarpanch of
Village Chicholi on 09.01.24, much before the date my client assumed responsibility as the
MDO. Interestingly the above-mentioned complaint finds mention of two miscreants/illegal
sand miners also. Moreover, we on numerous occasions after assuming charge as the MDO had
filed complaints regarding the illegal mining operations and the threats received from the
illegal miners of the area, but no action of any kind was ever tuken by the authorities.

Y7
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That, your office has already issued a lu@ﬁﬁcd 24.03.2025 to the Regional Officer
M‘l”l"(’P 1\‘$:miing the illegal miners operating at the Chicholi Sand quarry and no illegai
muing activity was found in the allotted mine area. However, upon inspection it was
observed that illegal mining activity was observed outside the allotted mine area. Pursuant to
which penal action was taken against 6 violators under Madhya Pradesh Minerals (Prevention
of illegal mining, transportation and storage) Rules, 2006. It is to be noted that my client was not
mentioned as one of the violators in the above-mentioned letter.

That it is pertinent to note that in the reply filed before the Hon’ble National
Green Tribunal by the Director, Mining and Geology, Government of Madhya
Pradesh, as well as by the District Magistrate, Balaghat, the names of certain
individuals specifically engaged in theft of sand from the area were duly
recorded. Despite this, no action has been taken against the actual culprits,
and instead, the present Applicant has been wrongly implicated.

That the Applicant himself had addressed written communications to the
authorities, requesting immediate action against the villagers who were
carrying out theft of mineral sand. However, instead of acting on such
specific information and curbing the illegal activities of the villagers, the
authorities have misdirected their action and arbitrarily chosen to prosecute
the Applicant. Such misdirection of responsibility is not only unjust but also
contrary to law, as it seeks to punish an innocent leaseholder for acts

committed by unrelated third parties, despite prior notice and knowledge of
the authorities.

Inordinate Delay

That the show-cause notice dated 08.08.2025 was itself issued almost eight
months after the alleged inspection of 13.12.2024, and served

upon the Applicant only on 19.08.2025, after surrender application on
11.11.2024 the expiry of the lease period. Such an inordinate and
unexplained delay in initiating proceedings vitiates the very basis of the
action and renders the impugned notice illegal, arbitrary, and contrary to
record.

f le 1 h P inerals reventio llegal
i r Rules 22

‘Rule - 18. Penalty for illegal extraction of mineral or illegal
storage of mineral or their product.

(1) Whenever any person is found extracting or storing or on whose
behalf such extraction or storing is being made in violation of
Madhya Pradesh Minor Mineral Rules, 1996 or Madhya Pradesh
Sand (Mining, Transportation, Storage and Trading) Rules, 2019
or under these rules or any other rule prevailed by department

Page ot 7
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shall be presumed (16@70 party to the illegal extraction or
storing.

()

'l‘l?aF the reliance placed on Rule 18 of the M.P. Minerals (Prevention of Illegal
Mining, Transportation and Storage) Rules, 2022, is wholly misconceived and
unsustainable. Rule 18 contemplates the imposition of penalty only in cases
where a person is found extracting or found storing mineral, or where such
extraction or storage is being carried out on his behalf. The language of the Rule
itself mandates a contemporaneous finding of illegal extraction or storage from
the possession or instance of the alleged violator.

That in the present case, no such recovery has been made from the possession
of the Applicant, nor were any machines, vehicles, or labourers of the
Applicant ever found engaged in excavation or storage at the site. The
allegations are based solely on presumptions drawn from Google Earth images
and a Joint Committee report prepared behind the

back of the Applicant, without any physical recovery or on-site detection linking
the Applicant to the alleged act.

That in absence of any contemporaneous finding of the Applicant being found
extracting or storing mineral, the invocation of Rule 18 is directly contrary to
the express language of the Rule itself, and therefore arbitrary, without
jurisdiction, and unsustainable in law.

Enclosures:

i. A copy of the reply dated 29.08.2025 to the show-cause notice dated

08.08.2025 along with the copy of the mail and speed post receipt

ii. A copy of the reply dated 18.03.2025 filed by the Madhya Pradesh
Pollution Control Board in Suo-Moto Original Application before the
Hon’ble NGT

jii. A copy of the reply submitted by the Director, Mining and Geology,
Government of Madhya Pradesh, and the District Magistrate, Balaghat,
dated 20.05.2025, in Suo-Moto Original Application before the Hon'ble
NGT

iv. A copy of the Mauka Panchnama dated 19.03.2025

v. A copy of the DGPS Survey Report dated 05.05.2025

Respectfully m éé'

Shri Ramesh Dubey Authdrized
Representative M/s R.G. &

Assoclates
Ward No. 15, Baihar Road, Balaghat, M.P. 12.09.2025
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ANNE)SGQE R-8/9

N.C.R.B (Ta.dt.3m.aM)
LLF.-l (qhYgea siTar wrH -1)

FIRST INFORMATION REPORT

(Under Section 173 B.N.S.S)

werA gt e
(eI 4 .73&@@@*?@)

1. District (Fye): ararare P.S. (aTT): AT

FIR No. (7.9.1X. §.):0256 Year (at): 2025

Date and Time of FIR (7. K. & A% &t ama): 30/08/2025 18:19 a4t
2. S.No. (#.4.) Acts (arfarfaam) iSectlons (uTTT(T))

1 RAYE =ara wiee (f T W), ?023,303 (2)
2 wdtg =arg gigar (@t T TH), 2023 317(5
3 @ afafam, 1952
4 @m oW, 1952 : !21_

5 neawRe Mo @R Bram, 1996 [53(1)
3. (a)Occurrence of offence (3MTRTH i TZAT):

1. Day (f&7): Date Frem (feAi® @ ): Date To ( f&AT& @@ ):
AT e 02/05/2024 13/12/2024
Time Period (A7 3rafd): Time From (@ & ): Time To (40 d):
06:00 &<t 18:00 &~

(b) Information received at P.S. (JT-IT STgi §@1 yTa §% ): Date (fe=ria ): 30/08/2025

Time (@7): 17:56 &

(¢) General Diary Reference (QsmaaiT T+ ):Entry No. (wfafz €.): 015
Date & Time (i@ 30T @wa): 30/08/2025 18:05

4. Type of Information (g1 &1 y&m): feifea
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ae Zhee N.C.R.B (m.ﬂ.m.an)
Distienti® LLF.-l (gdhtga e wrif 1)

5. Place of Occurrence (SEATEY):
1. (a) Direction and distance from P.S.(aT1 & e feam ):gfgor, 16 ELl

Beat No. (d12 4.): e
(b) Address (udT): i @ T1e T el #i=is

(c) In case, outside the limit of this Poli~~ Ciztion, then (afe ar €T & Tt J an):
Name of P.S.(JTHT &1 ATH): ‘LintniState) (T (TSA)):

6. Complainant / Informant (et el ):
(a) Name (T): @ Fidige Qo gaR Fered fh 2 & @rd 73 AT G
(b) Father's/Husband's Name(fat / o &1 7mm) :

(c) DatelYear of Birth (5= fafr / ad ): 1985 (d) Nationality (TTETadT): AT
(e) UID No. (Z3s$st 4.):
() Passport No.(JTHUIC &.): Date of Issue (SIT8 ®A @it fafd):
Place of Issue (ST AT &7 TAT ):
(9) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,PAN)
S.No.(%.9.) Id Type (Tg=T U &1 ThY) Id Number (TgdTH TEI)
1 ;'
(h) Address (4<):
S.No.| Address Type Address o
|(sh.F.)| (I<TT T ThR) (qam) -
1 | oA g T QAT | QAT ATATETE, L Fe, A1
2 |[Tadftuar [orraT ettt ETetTol, ATeTETE  HET Ted, IR

(i) Occupation (ergTd): Jor TfEAIT
() Phone number (I9TY 4.):
Mobile (FYargd &.); 91-9424925422
7. Details of known/suspected/unknown accused with full particulars (ST / ferer 1 aTa
aifrge o1 qR fraxor afga avfq):
Accused More Than (3r=Ta 3mRId) U & 3ifdr gi a1 &)

" S.No. [Name (F{TH)— _WAlias i\;ﬂ?:l'l'ﬂ) Relative's Name 1Preseht Address

(%.9.) (Freder &1 A) (ad T uan)
1 mag@ | ]1-_a13‘,#15,aﬁﬁ3.m
IRAMESH | S Sidere areree,
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N.C.R.B (u.d}.3me 1)
LLF .-l (Thrga Siva s -1)

S P_HEL , - HEY T WA

8. Reasons for delay in re

porting by the'complainant/informant (FRrsraeasaf / W?h'dfgm
q & TR ¥ ) | ¢

PR AT B9 ey W
9. 'iﬁﬁICQI?rs of properties of interest (dafRra wrufy @1 Rraww):

S.Nq. \Property Category ‘Property Type leescription (Tera) Value(In Rs/-)
(%.9.) |(Hufy oY) (TR &1 yaR) (77 (T W)

1 = 3+a ufaga IR g higd W@ @ & 7,65,00,000.00
SR I | A T I Py

10. Total value of property (In Rs/-)-@FuR 1 gt gea(e #): 7,65,00,00. .00

11. Inquest Report / U.D. case No., if any (qcg afiar Raré / g. St.uamw &, afe a1 8 ):
S.No. (%.9.) UIDB Number (g.E}.yHur §.)

12.First Information contents (YW ga=1 927 ):

A YT SR T AT ToRiO 3 U2, TR eed § | 3 A 30.08.2025 Y ameah @it
e o AR Fered e o g Feres 9w 38 Fard) @l worer (af amar e
TN G Th et e e areftin smaes w e fonan forem amdy dher ot el
arg .15 A TS arerane, et arerare (1.4.) grr wfgd W agF § 3y &4 Ieay o
& gy | 3rmaeH Jer T 3rmee @ et TR 2T RS 3 dtee TR T 5.
24212025, fe1ieh 30.08.2025 W gf @ 3T Wer g famet aré 7.15 &gt s arenee,
TStem aemmee (7.9.) & faee, wam ggan umr 303(2), 317(5) BNS, 4/21 @ @l il
1952, 53 (1) A.9. g @A Fad 1996 1 Y ufed T U I @ 31Uy Ushiaee,
Tacrr & Torm T | 3ree u FAehet Siet g wid, AT uvId e @i, Sie-ararere
@.9.) ora - um Rl ag. Qs b @ww wHiw 463 et 4.990 §. &7 W i
G H AT, T8 3 Wl shui 1262/2024zﬁraaé‘rq§mw§(mha_g;ﬁ1qgiﬁ I Thigd
&7 & aTgR &F WIS X T e IJegAehd! o o, WAt oot/ fatdraa srfard s
are) T - AT U wAie 660 feAiH 28.08.2025 00--3ui Ruaiaaia gefia
3MCLT & UTeH & ord § T 7 el a7, @eetist & @a shuveh 463 Whelm 4.990 B, &7 A
deang feATd 02.05.2024 @ AT 13.12.2024 & Aeg TH.E1.30. Agd amesN.daRde &
wied ¥ @ &5 F aTgt &9 § 31 Ie@ [ S arer A, TS &, Aot 99 718
Teeeil & yenor e 1262/2024, # feATe 20.11.2024 ERT UTR MY ITAR Nidd G
WA R 3 [Aemraa @1 AT 13.12.2024 &1 ROgon fvar mam Suwer nidd g
BRI §g 519 RIS g i 118 g Ruré e i snafte 6 mr i Pergem d
-1.The geo-cordinate given in mining plan and the physical pillars co-ordinate as
recorded during field visit were mapped on the Google Earth Software and found
that the area where the Mine Developer Operator (MDO) has crected mine pillars is
not as per the mine lease area recorded in Mining plan Environmental clearance. 2
The geo-graphical location of the actual mine boundary as per approved mine plan
and the boundary found defined during the field visit is as .) tabulated below.
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N.C.R.B (7A.d1.3med1)
LLF.-| (qetga sid i -)

Boundary PointsGeo-coordinates of the mine ie2se jn chicholi as per approved mine
PlanGeo-coordinates of the pillars found erectzd during field visit
onlLatitudeLongitudeLatitudeLongitudeA213151 .33N795207.01 E213152.
56N795231.26EB213153.54N795155.78E213147.53N795229.79 EC213148.
75N795154.73E213146.80N795215.28ED212143,:2CN795206.13E2131 51
11N795215.77 E3. On the day of field visit i.2..13.12.2024, it was clearly evident
that apart from the mining in the site at which pillars have been erected, mining has
also been done in the area coordinates as givan in the mine plan and it seems
efforts have been made before 1-2 days to level this lease area by using machinery
to hide the mining signs. The marks of tractor oiver vehicles tyres were clearly
visible during site visit. The committee asked to Sh Khushil Kumar Muhaare,
Patwari, Muvaad (Additional Charge of Chicholi vilage) to carry out a tentative
measurement of the area wherein excavation was carried out as claimed by the
villagers. The measurement states that on tha tank, the average height of the sand
bed was observed 1.67 m varying from 1 to 3 m. The levelled area upto the bank
was spread in average width of 120 m and in tne total length of 510 M. IhIFHR UTH
RIeiel ag. QTSN F T HAih 463 T 4.99C B, & N Tig X @eH & & aTgd g
AT 03 3T UA.EL 3. Ry @i X 3y Sea= T ST a1 AT g, S foh St
7 % AT AR ofarS T 510 M., TSTS &t 120 WY, Ta afrads Mg 01 #Y. gl
T T, 3 Jeaid @i 3 i pot AT 61200 =47 g 6l I & deiy ° T3
P HRVT T3l GEAT T DI T3 BT 614 1T £8.08.2025 T S Tt 71 2l
U TS AT U T e SIS AR T e AT T T, e Fg 7 Rl 1 &
U1 TG PTeA UF i 660 R 28.08.2025 % ITET TH.EL.3M. & gl fha mar
3% el WY, SR (e G, TRETgH T HSRoT @ e ) 2022 % JUMTH &
fram 18 %W%m'w@ﬁ%wﬁamwwﬁa&%mal ol
Seaa @hiet I 6 TaeE! T €. 76,50,000.00 WA AT ATE Y TTed i A A
3. UUE TEIRATE (RTS STeTu HH 3TIieY) aitergra ot Wher g Famehi- ars 7.15 A8t
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N.C.R.B (7.4 3me.al)
LLF.-l (gt st o -)

13. . .
Action t‘_’ken: Since the above information reveals commission of offence(s) u/s
as mentioned at Iltem No. 2.

(a?lTrzﬁmifaT@:{%Mmmmﬂﬁmm%ﬁiaﬂnumﬁzmaﬁtmﬂ?:l‘fi
e URT & TG 2 |) or (a)

(1) Registered the case and took up the investigation:

(wrentur gof Toman a3k sria & ferg foram man):
(2) Directed (Name of 1.0.) (ST 3@l &1 7m):  CHANDRA SHEKHAR CHOUDHARY
No.(¥.): 626
Rank (4g): OFFICIATING ASST SUB INSPECTOR
to take up the Investigation

(@Y S 3ruA g & o 3 ferg e fear mam) or (A1)
(3) Refused investigation due to (3= & faiq ):

or (& &IV SHR FwaT A1)
(4) Transferred to P.S.(T91): ' District (FFre):
on point of jurisdiction (& &JTIAHTT & BT geatana) .

F.LR. read over to the complainant / informant,admitted to be correctly recorded and a
copy given to the complainant | informant free of cost. (fhiﬁm’d?ﬁﬁf / %{ﬂ?ﬁﬁﬁf Col|

maﬁ?ﬁqz,aﬂgqﬁfnﬁ’r,ﬁ‘é’lﬁgémmtqmmftﬁﬁagmfhwuaamfaﬁzﬁnﬁ 1)
R.0.A.C.(3TR. 3it .7 .41.) o T 3 P e ur wrafidy o< it 18

\(U-
FIR Writer (@radfiddafl & gEaTer)
Name (77T4): NAVNEET KUMRE
Rank (U<): T 3RgEH-HradTgd

85
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N.C.R.B (Ga.4}.am
LLF.-l (Tha e wrf )

Sisinature of Officer in charge, Police Station
(AT wITTEY F FEATER)
Name (711):RAM SINGH PATEL

Rank(ug): | (Inspector)
gi? Mo.(&.): 11
14.Signature/Thumb infpression of the complainant / informant.

(F@wraasal | gaaraat & gearer / siqe @ Ham):

15.Date and time of dispatch to the court

(3reTera ® vgur i femi® ik gwa):

Attachment to item 7 of First Information Report (727 =T RUTE & #e, 7 Gerd®):
Physical features, deformities and other details of the suspect/accused: ( If known / seen)

(ﬁ%alaﬂqmﬁﬂrﬁﬁm%@wﬁ,ﬁ?gﬁﬁsﬂtwufm:(Uﬁ;mﬁlamnm))

S.No.(r.9.) Sex atelYearoﬂ Build [ Height Complexion Identification Mark(s)

() | Birth (W= |(eae)| (ems) (@) (vgEH )
1 2 3 |4 5 6 : 7 |
: & | | |
Deformities/ Teeth |Hair (aTe1)| Eyes (317®) Habit(s) Dress Habit(s) (dg-Td)
& e[ w0 | 0m 2 | 13
| |
| |
Language Place Of (dT TJTH) Others (31-3)
/Dialect Burn Mark Leucoderma Mole Scar | Tattoo
Eiieic) _(aﬁgtrmﬁmm)(ﬁaﬁiﬂf(aﬁz‘(nwr)‘ (7)) | (T[S gV FT)
14 15 16 17 18 19 20

] B N N
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AT WS, fSer-aeme (|1.9.)

frwre. o Rereiielt e, Qeetiolt 3 W FHiH 463 THET 4.990 2. & 9 IR
T i . S, 3 TR i 1262/2024 ) e A g e fdd H
3o Tt 817 3 T 8 W X 1 318 TR o freg, TRt
Tol/farferda s # arEd)
3 - FTATAT U shHi 660 T 28.08.2025
--00—

Suir it gafla sy ¥ urer 3 ora @ i o Rreelt a8, Wterish & aw
Ui 463 TR 4.990 3. & qeawy ik 02.05.2024 | fieh 13.12.2024  wed LA
e 7S AEfRre et Yo EaT 8 & aet 8§ 373 e ford ST aterd A, TS
Szt S 7S el 3 TeRT SHi 1262/2024, T AT 20.11.2024 FRT AT SR AR T
iares Wi T 3o TR o1 R 13.12.2024 1 Frlvaror fam Tam Swdihgar o |t gr
Tareh it featé g 1 ] s Pt FrE sy s foR ) S FEgE @ 1. The
geo-cordinate given in mining plan and the physical pillars' co-ordinate as recorded during
ficld visit were mapped on the Google Erth Software and found that the area where the Minc
Developer Operator (MDO) has crected min: pillars is not as per the mine lease arca recorded
in Mining plan & Environmental cleararce. 2& The geo-graphical location of the actual mine

boundary as per approved mine plan and tae boundary found defined during the field visit is

as .) tabulated below.

Boundar | Geo-coordinates of the iizc ! :asc in Geo-coordinates of the pillars -
y Points | chicholi as per apprgved :=ine Plan | found crected during field visit on
Latitude ongitivde Latitude Longitude
A 21°31'51.33"N J 75°5207.01'E | 21°31'52.56"N | 79°52'31.26°F
B 21'31'53.54"N 79°51'55.78"E | 21°31'47.53"N | 79°52'29.79 E
C 21°31'48.75"N 75°51'54.73"E | 21'31'46.80"N 79°52'15.28"E
D 21°31'46.96'N 79°5206.13"E | 21°31'51.11"N | 79°52'15.77 E

3. On the day of field visit i.e. 13.17.7024; " -vas cicarly evident that apart from the mining in
the site at which pillars have been erecic * * " 7 has also been done in the arca coordinates
as given in the mine plan and’it seen.. of7cri .awve been made before 1-2 days to level this
lease arca by using machinery to hide the :. © "y signs. The marks of tractor & other vehicles
tyres were clearly visible during site vigit. 22 committee asked to Sh Khushil Kumar Muhaare,
Patwari, Muvaad (Additional Charge ¢ C:icholi village) to carry out a tentative measurement

of the area wherein excavation was carzied out as claimed by the villagers. The measurement

=
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states that on the bank, the average heigl.: or thz sand bed was observed 1.67 m varying from

1 toZm. The levelled area upto the bank was spread in

average width of 120 m and in the total
length of 510 M.

SR T Foritelt e, el 3 G SEA 463 TR 4.990 2. gr 1 weftepd 1@
T & % A forg hmich 03 wmﬁ@r;’m@ﬁaiﬁmﬁumﬁmmmw
%’@%mm%WWﬁW'S‘loﬁ,aﬁ@éw 120 . T 3frEa TETE 01 ﬂ"f
BT ITT TRIT, 199 Ie@ia Wi X s e Wi mzoowﬁ.a‘lm%m?ﬁémduﬁm@ﬁ.aﬁ.m
WWﬁwwWﬁwm(,141%:41%08.08.2025@3111‘11%5&1112119411wmamaﬁ
P@Tﬁ‘ﬂwmmﬁwwéf.am;w,qu%ﬁaﬁﬁ:m@m
T ShAich 660 T 28.08.2025 3 ST w2, % B fopa TR I P A @fist (AdY
W, qiEed quT Herr 1 fawer ) mzzés'qﬁaq%ﬁarns%maﬁm‘ié:mzﬁ%
FOT A Ie@A T TR Tefterg o @ﬂmﬁﬁ@ﬁa‘{ﬁzﬁmuﬁra
76.50.000.00 S TEAT TR Y TS <5 ) e S, WS THREEH (1 SHT B
m)aﬁwﬁﬁw@ﬁa@-a@ﬁ'.:sﬁiﬂgmwm.u.)mﬁmmg?ﬁﬁ‘@m
K

mwﬁhwwﬁa*nﬁﬁmﬁmsﬁ@gwﬁﬁwmmm
s S o B @ el 7 15 et dg frer AemEe (1) % e wrerfireft
T sRa@ s SRRl e T

T — STUTHIIET | ik
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